
Review Application  No. 70 of 2 OO4 
( In  O . A .  No. 546 of 2 0 02 )

Oabalpur, th is  the clay of September, 2 OG4

CENTRAL ADMINISTRATIVE TRIBUNAL, DABALPUR BENCH, 3ABALPUR

By f'ladan Mohan, J u d ic ia l  Member -

This revieu application  has been f i l e d  to revieu  the 

order passed by the Tribunal on 17 .5  .2 0 0 4  in  0A No. 5 4 6 /20 0 2

V

2 .  In tho present RA, no c l e r i c a l  error or glaring mistake 

has been pointed out by the a p p l ic a n t .  It i s  the settled  

legal position  that the revieu  proceedings are to be 

strictly  confined to ambit and scope of Order 47 Rule 1 of 

CPC. In exercise  of the j u r is d ic t io n  under Order 47 Rule 1 

CPC it  is  not permissible for an erroneous decision  to be 

reheard and co rrected .  It must be remembered that a revieu 

petition  has a limited purpose and cannot be allowed  to be 

an appeal  in  d i s g u is e .  The H o n ’ ble Supreme Court in  the 

case of Unio,n p f Indi a Vs. Tarit  Ran.jan D a s # 2 OO4  SCC(L&S)16 

held  that "Administrative  Tribunals  Act ,  1985 S .  14 - 

revieu  - scope - the Tribunal cannot act as an  appellate 

court while r e v ie u in g  the o r ig in a l  o r d e r . "

3 . In vieu of the foregoing ,  ue do not find any merit in 

t h i s  RA , uhich i s  accordingly re jected  at the c irculat io n  

stage i t s e l f .
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